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Petition(s) for Special Leave to Appeal (Civil) No(s).39968/2012

(From the judgenent and order dated 06/09/2012 in CMAP No. 155/ 2005

H GH COURT OF JUDI CATURE AT ALLAHABAD)

NI RVAL DEVI Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)
(Wth prayer for interimrelief and office report )

Date: 28/02/2014 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE H.L. DATTU
HON BLE MR JUSTICE S. A. BOBDE
For Petitioner(s) M . Avni sh Si ngh, Adv.
Ms. Sunita Pandit, Adv.
M . Ram Shi romani , Adv.
for Ms. Asha Gopal an Nair, Adv.
For Respondent (s) M . Vi bhu Tiwari, Adv.

For M. Ravi Prakash Mehrotra, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Perused the letter dated 26.2.2014. In view of the request

rejoinder affidavit, finally.

(G V. Ranana) (Vi nod Kul vi)
Court Master Asstt. Regi strar

of

made
| earned counsel for petitioner, three weeks’ tine is granted for filing
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t he



